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CENTRAL POLLUTION CONTROL BOARD
DELHI 110032
B-13011/1/2020-21/AQM January 29, 2021
OFFICE MEMORANDUM

Sub: Clarification with regard to cut-off date for applicability of siting criteria referred

in Guidelines for Setting Up of New Petrol Pumps dated 07.01.2020

This is in reference to guidelines issued by CPCB on 07.01.2020 for setting up of new petrol

pumps indicating the siting criteria to be got implemented for new Retail Outlets.

References/cases have been received with regard to applicability of CPCB siting criteria dated
07.01.2020, in case of Retail Outlets where Letter of Intents (Lols) have been issued or
applications have been made for obtaining NOC or prior clearance/ initial approval has been

obtained from PESO.

In this regard, it is clarified that the siting criteria for new Retail Outlets is to be complied with
in cases where construction of Retail Outlets by Oil Marketing Companies commenced on or
after 07.01.2020. In other words, the siting criteria will not apply to those cases where PESO
prior clearance/ initial approval has been obtained and subsequently construction has been

started by the OMC before 07.01.2020.

This is issued with the approval of Competent Authority.

(P. K. Gupta)
Additional Director and Head

AQM division
To:
1. All SPCBs/PCCs - With a request to circulate to Commissioner of civil supplies or
(As per list other similar authorities who look afier issues related to fuel
enclosed) Retail Outlets at State level and District Collectors.

2. Ministry of Petroleum And Natural Gas
Joint Secretary (Marketing)
Ministry of Petroleum and Natural Gas, Govt. of India
Shastri Bhavan,
New Delhi — 110001
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Petroleum And Explosives Safety Organisation

Chief Controller of Explosives

Petroleum and Explosive Safety Organization (PESO)
A Block CGO Complex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

The Chairman,

M/s. Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Currimbhoy Road
Ballard Estate, Mumbai 400 001

The Chairman,

M/s. Hindustan Petroleum Corporation Limited
Petroleum House, 17, Jamshedji Tata Road, Mumbai
Maharashtra 400020

The Chairman,

M/s. Indian Oil Corporation Limited

Indian Oil Bhawan, G9, Ali Yavar Jung Marg
Bandra East, Mumbai, Maharashtra 400 051

General Manager (International Trade),
Mangalore Refinery and Petrochemicals Limited,
Core - 8, 7th Floor,

Scope Complex, Lodhi Road,

New Delhi — 110003

The Chairman and Managing Director,
M/s. Shell India Pvt. Ltd.

Plot No. 7, Bangolore Hardware Park,
Devanahalli Industrial Park

Mahadeva Kodigehalli

Bangalore- 562 149, Karnataka.

The Chairman and Managing Director,
M/s Reliance Industries Limited,
Maker Chambers - IV

Nariman Point

Mumbai 400 021

Chairman

M/s. Nayara Energy Limited (Formerly Essar Qil Limited)
5th Floor, Jet Airways Godrej BKC,

Plot No. C-68, G Block

Bandra Kurla Complex, Bandra East

Mumbai- 450 051




Copy to:

\Vlégional Director

Regional Directorate, Bhopal
Third Floor Sahkar Bhawan
North T T Nagar

Bhopal 462003

2. Regional Director
Regional Directorate Bengaluru
A-Block, Nisarga Bhavan,
st and 2nd Floors, 7th D Cross,
Thimmaiah Road, Shivanagar,
Bengaluru-560079

3. Regional Director
Regional Directorate, Chennai
No. 76, Mount Salai,
Guindy, Chennai-600032

4. Regional Director
Regional Directorate Kolkata
South end Conclave Block-502, 5th and 6th Floor,
1582, Razidanga, Main Road,
Kolkata-700107

5. Regional Director
Regional Directorate, Lucknow
PICUP Bhawan
Vibhuti Khand, Gomti Nagar
Lucknow - 226 010

6. Regional Director
Regional Directorate, Shillong
TUM-SIR. Lower Motinagar,
Near Fire Brigade H.Q., Shillong-793014

7. Regional Director
Regional Directorate, Vadodara
Parivesh Bhawan, Opp. Ward No. 10
VMC Office Subhanpura, Vadodara - 390 023

8. Regional Director
Regional Directorate, Pune
Row House No.1, Nisarg Vihar,
Balewadi, Pune -411045



List of SPCBs/ PCCs

Punjab State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar,
Prem Nagar,

Patiala - 147001

Punjab

1. | The Member Secretary 2. | The Member Secretary
Andhra Pradesh State Pollution Control Board Arunachal Pradesh State Pollution Control Board
D. No.33-26-14 D/2, Near Sunrise Hospital, ‘Paryavaran Bhavan', Yupla Road,
Pushpa Hotel Centre, ) Pappu Nallah,
Chalmvari Street, Kasturibaipet, Naharlagun - 791110
Vijayavada-520010 Arunachal Pradesh
3. | The Member Secretary 4. | The Member Secretary T
Assam State Pollution Control Board Bihar State Pollution Control Board
Bamunimaidan, Parivesh Bhawan, Plot No.N-B/2,
Guwahati — 781021 Patliputra Industrial Arca
Assam Patna-800023
5. | The Member Secretary 6. | The Member Secretary
Chhattisgarh Environment Conservation Board Goa State Pollution Control Board
Paryavas Bhawan, Nr. Pilerne Industrial Estate, !
North Block Sector-19 Opp. Saligao Seminary,
Naya Raipur — 492 099 Saligao - Bardez ;
Chbhattisgarh Goa -403511
7. | The Member Secretary 8. | The Member Secretary T
Gujarat State Pollution Control Board Haryana State Pollution Control Board
Sector 10-A, C-11, Sector 6, Panchkula,
Gandhi Nagar — 382043 Haryana 134109
Gujarat Haryana
9. | The Member Secretary 10. | The Member Secretary
Himachal Pradesh State Pollution Control Board J&K State Pollution Control Board, Parivesh Bhawan,
Paryavaran Bhavan, Phase 111, Forest Complex, Gladni, Narwal, transport Nagar,
New Shimla — 171009 Jammu (J&K)
Himachal Pradesh
11. | The Member Secretary 12. | The Member Secretary
Jharkhand State Pollution Control Board Karnataka State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa Parisara Bhavan, 4™& 5" floors
Ranchi — 834004 Church Street,
Jharkhand Bangalore - 560 001
Karnataka
13. | The Member Secretary 14. | The Member Secretary
Kerala State Pollution Control Board Maharashtra State Pollution Control Board
Plamoodu Junction, Pattam Palace P.O. Kalpataru Point, 3& 4™ floors
Thiruvanathapuram — 695004 Sion Matunga Scheme Road No. 6
Kerala Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai 400 022, Maharashtra
15. | The Member Secretary 16. | The Member Secretary
Madhya Pradesh State Pollution Control Board Manipur State Pollution Control Board
Paryavaran Parisar, E-5 Arera Colony Lamphelpat,
Bhopal — 462016 Imphal West D.C. Office Complex — 795004
Madhya Pradesh Manipur
17. | The Member Secretary 18. | The Member Secretary
Meghalaya State Pollution Control Board Mizoram State Pollution Control Board
Arden, Lumpyngngad, New Secretariat Complex,
Shillong - 793014 Khatla, Thlanmual Pcng, Aizawl
Meghalaya Mizoram 796001
19. | The Member Secretary 20. | The Member Secretary
Nagaland State Pollution Control Board Odisha State Pollution Control Board
Signal Point, Dimapur, Paribesh Bhawan
Nagaland — 797112 A-118, Nilakanta Nagar, Unit —VIII,
Nagaland Bhubaneshwar — 751012
. Odisha
21. | The Member Secretary 22, | The Member Secretary

Rajasthan State Pollution Control Board
A-4 Institutional Area, Jhalane Dungri
Jaipur — 302004

Rajasthan




23. | The Member Secretary 24. | The Member Secretary
Sikkim State Pollution Control Board Tamil Nadu State Pollution Control Board
State land Use & Environment Cell No. 76, Mount Salai, Guindy,
Govt. of Sikkim, Deorali, Gangtok., Sikkim Chennai — 600032, Tamil Nadu
25. | The Member Secretary 26. | The Member Secretary
Telangana State Pollution Control Board Tripura State Pollution Control Board
Paryavaran Bhavan Parivesh Bhawan
A-3, Industrial Estate, Sanath Nagar, Pt. Nehru Complex, Gorkhabasti P.O.,
Hyderabad — 500 018 Kunjaban, Agartala,
Telangana West Tripura - 799 006
Tripura
27. | The Member Secretary 28. | The Member Secretary
Uttarakhand Environment Protection & Pollution Uttar Pradesh State Pollution Control Board
Control Board 3% flaor, PICUP Bhavan,
29/20, Nemi Road, Vibhuti Khand, Gomti Nagar,
Dehradun — 248001 Lucknow - 226010
Uttarakhand Uttar Pradesh
29. | The Member Secretary 30. | The Member Secretary
West Bengal State Pollution Control Board Delhi Pollution Control Committee,
Paribesh Bhavan Government of N.C.T. Delhi
Building, No.10-A, Block —LA, Sector 3, 4th Floor, ISBT Building, Kashmere
Salt Lake City, Gate,Delhi-110006
Kolkata — 700 091, West Bengal
31. | The Member Secretary 32. | The Member Secretary
Andaman & Nicobar Islands Pollution Chandigarh Pollution Control Committee,
Control Committee, Paryavaran Bhawan, Ground Floor, Sector]19 B
Department of Science & Technology, Madhya Marg, Chandigarh
Dollygunj Van Sadan, Haddo P.O., Port Blair —
744102
33. | Member Secretary 34. | Member Secretary
Daman, Diu & Dadra Nagar Haveli Lakshadwecp Pollution Control Committce,
Pollution Control Committee, Department of Science, Technology &
Office of the Deputy Conservator of Forests, Environment,
Moti Daman, Daman - 396220 Kavarati-682555
35. | Member Secretary

Pondicherry Pollution Control Committee, Housing
Board Complex, Anna Nagar, Pondicherry-600 005
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e 'R /Government of India
anfore 3inc 3wt saera/Ministry of Commerce & Industry
AQfers wun Reewiem aven wew /Petroleumn & Explosives Safety Organisation (PESO)
A 3 D - fam, =t 1-8, O T, T wad, 26 TeEien Je, raws
¥ - 600006
A & D - Wing, Block 1-8, lind Fioor, Shastri Bhavan, 26 Haddous Road, Nungambakkam, Chennai - 600006

wa/E-mail : jtccechennai@explosives.gov.in
zom/Phone/Fax No : 044 - 28287118,28284848

9 s w/Prior Approval No : AIG/SC/KA/07/27 (G59798) R&/Dated : 30/10/2019
#ard/To, ¥ N J 1y .
M/s. Hindustan Petroleum Corporation Limited, R - ~ o 7
angalore Regional Office Retail Sales, First Floor, DEO GRATIAS BUILDING, CHILIMBI, URVA STORES,,
Mangalore,

District: DAKSHIN KANNADA
State: Karnataka
Pin : 575006

fwz/Sub : Survey No, 644, MANGALORE THOTA VILLAGE, , Taluka: Mangalore, District: DAKSHIN KANNADA, State: Karnataka,
Pin : 575001 - 3 farcisit i #ft.w2.3ft; - i v sizmw- e firetan Braw, 2016 3 sifa ~sipie sl % e i/Proposed  Filling cum Storage Capicity of
CNG at Survey No, 644, MANGALORE THOTA VILLAGE, , Taluka: Mangalore, District: DAKSHIN KANNADA, State:
Karnataka, Pin : 575001 - under Gas Cylinder Rules 2016 - Grant of approval regarding.

wErealSir

(s),
o s f2, 22/10/2019 % sz, x wrvad yen st/Please refer to your application No.x dated 22/10/2019 .
i et st 7 shamon gfeanadt a6 freon e Somaz s A, | Srpif o s - i T - et a2 wfe fafs gt s s e e
el 1 v & sl swiv % s gfn F oot i wotw R B, 2016 i S st srgafh st v g Foafiafus zv v fwam /- The layout
drawing No. , showing the details of the proposed CNG Filling-cum-Storage facilities is approved and two copy of each drawing is

forwarded herewith duly endorsed in token of approval. After completion of the facilities as per the approved drawing, you may
submit the following documents for Grant of Licence in form 'G' of Gas Cylinders Rules, 2016.

1. 3% 9% g Riciel #i e e o’ # faftrera v gon wd v s/ An application in form 'C in duplicate duly filled and signed; showing
total number of filling Points and CNG filled cylinders stored by you.(in triplicate)
2, ufvad ¥ srpafie g 3 fer faedt oft fteasa 6 % m amefw, Jt. Chief Controlier of Explosives, % ¥ Chennai %3, = 10000/- = femie s 1/Licence

fee of Rs. 10000/- towards the licence fee for one year in favour of Jt. Chief Controller of Explosives payable at Chennai on

any Nationalised Bank.

srpitfea s % A 4 wfrt, [lemr 3 vrar, Swiew et & g 9 anif /4 copies of the replica of the approved drawings, after due revision if

required in r/o of above conditions.

4. v 3 Frm 17 3 e st aemft v 3w (d ahed ) O T VRO 3 TR ¥ R i i, et we e oftarer, o aft e st dve
3 i weitar ah-zren/ Bio-data indicating name, qualification and experience of the competent persons including manager,
supervisors and operator responsible for filling and storage operations as required under rule 17 of the said rules with
documentary evidence in duplicate.

8. sryiifea st 3 srgmm it @ Ffor 3 gof 822, v@ s wwren / A certificate to the effect that the facilities have been constructed as
per approved drawing and complying conditions imposed as above, in duplicate,

6. o s & it e weanfir it frctatt] =reeg o fafefat, s 3 am / Particulars of CNG cylinders/cascades with certificates proposed
to be filled with necessary references permitting filling thereof with certificate of cascade.(in duplicate)

7. e e Febres & e Yien srpites i e 3w et i R o ware wfi fifdeai/ Particulars of compressors and dispensers make,
capacity rating references regarding approval from Chief Controller of Explosives with copy in duplicate.

8. wwm fawmiess frr @ avrar i FHIEA 3 Hel o T et i fewiti 6 e atea Rt/ Specification and Test certificate of gas pipelines from
competent engineers of your company under Gas Cylinder Rules 2016 in duplicate.

9 i fircte Fraw 2016 i Frw 48 % e e whwzz st/ gfers s & SHATIISE I 0 5 A 3 g P qraife o e < (e + 2 St /NOC from
the District Magistrate Authority/Commissioner of Police under Rule 48 of Gas Cylinder Rule 2016 with one site plan duly
endorsed by him.(Original + 2 xerox copies)

[4)

e wirereft it e st few s i £, a}wﬁﬁﬂémwﬁwﬁadﬂéwﬂaﬁq%mqga@ﬂ%yt. Chief Controller of Explosives, South Circle
Office, CHENNAI =i g sremr @ s 50/ In case the CNG facilities are in an existing retail outlet, please apply to Jt. Chief Controller

of Explosives, South Circle Office, CHENNAI separately to seek prior approval for additions alteration in respect of the revised
layout drawing.

sw=dra/Y ours faithfully,

Controller of Explosives
F W Y favwies frias
For Jt. Chief Controller of Explosives
</Chennai
(afors TFrerTll S e 1 Rulfi, T e 3574 fgereer 3 for e gt Sanse hittp://peso.gov.in ¥ 1)/(For more information regarding status,fees and other details
please visit our website http://peso.gov.in)

htip://1 O/O...SQ.ZSLchoGCIUIicence/ CustomizeLetterPrint.aspx 10/31/2019
/
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BILL,

Email: yvmayya@yahoo.com

MAYYA CONSTRUCTIONS

CONSULTING ENGINEER & CONTRACTORS

BTS NO.: 3574688

D. NO. 1-2-170, NEAR ASHOKNAGAR POST OFFICE,
KULUR - FERRY ROAD, KOTTARA, MANGALORE - 575 gg6.

PAN No: AAUFM8268L

Date:

Bill No.

GSTN No.: 29AAUFM8268L123
SAC CODE: 995428

PHONE: 2458825
10-12-2019

187 /19-20

To: Dy. General Manager (Retail Region), H.P.C.L., Mangalore Retail RO, Mangalore - GSTN No. - 29AAACH1118B1Z8

Sub: Civil Works Carried out at NRO, Mangaladevi, Mangalore

Call Up No. 19000652-OF-11757

SL. NO. PARTICULARS a7V U AT R JAOONT e
Ps. Ps.

18.000 |PCC 1:2:4 FOR COPING 0.05|CUM 5065.837 253.29

29.000 |BRICK MASONRY 0.46|CUM 4804.157 2209.91

44.000 |PLASTERING - 20MM THICK 5.19|RM 214,637 1113.97

87.000 |ACRYLICEMULSION PAINT(EXT) 79.67[Sq.Mt 112.402 8955,06

348.000 |DISMANTLING OF BRICK MASONARY 0.46|Cum 659.820 303.52

457.000 [SNOWCEM -EXT.SURFACE 101.40|Sq.Mt 104.225 10568.42

458,000 [SYNTHETIC ENAMEL PAINT-EXT SURF 91.71|Sq.Mt 135.493 12426.02

504.000 [SURFACE PREPARATION AND PAINTING 15.90{Sq.Mt 274.775 4368.92

Total Rs 40199.11

Add SGST 9% 3617.92

Add CGST 9% 3617.92

Grand Total Rs 47434.95

For MAYYA .GONS' NS
PARTNER




SCB Ref : IN00354Q6862376
Customer Ref': 13789910/1847422

Date : 26/12/2019
To: 28041052

MAYYA CONSTRUCTIONS
Door No 1-2-170

Near Ashoknagar Post Office
Kulur Ferry Road

Kottara MANGALORE 575006

Dear Sir / Madam (s),

8

Straight2Bank

Standard Char Ny
PAYEE ADVICE tered
Invoice Tota) 41,126.97
- Benef. Charge 0.00
- Discount 0.00
UTR Refcrence SIN00354Q6862376

We have on 26/12/2019 made a payment to your account xxxxxxxxxxx0081 at BOI KODICAL KARNATAKA for INR
{f“x,_126.97 as instructed by HPCL SOUTH CENTRAL ZONE E PAYMENTS. '

“Should you not receive the payment in time, please contact HPCL SOUTH CENTRAL ZONE E PAYMENTS for further

investigations.

Remittance Advice

This section includes details as supplied by HPCL SOUTH

CENTRAL ZONE E PAYMENTS

Payment Details : ~ HPCL SCR ZONE 13789910/1847422
GROSS AMT:41126.97 TDS:0.00 NET AMT:41126.97

INV No. A
INV Date AMOUNT (INR)
187/19-20
10/12/2019 7,235.86
187/19-20 10/12/2
019 -
187/19-20 10/12/ e
12/2019 -
187/19-20 /12/ il
10/12/2019 -
187/19-20 oA
10/12/2019 35,499.11

- s made at the direction of, and based on Information provided by, the or;
“Note: Payment

by ginator Inco
of the payment instruction. If Incorrect information
; e arises which is beyond our control, this may resutt in Payment being delayod y! hot recaived. The actual date of IS given or the ofiginator
or any othe! ircumst

andthe beneficlary’s bank

credit funds

sy w2 EBF MY 1/
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MANGALURY ¢y1y coRPORATION
PROPERTY 15 RECEIPT

Secti
i V. p"Operty Tax Details

8 @ "o / Ba3F So: 23-9-744/5
Door / survey No : SR : 2023-24
YEAR:

OPerudrod Ko, : 108594

Assessment No : Bor* Fod; : 20233794350

Chalan No :
Section B - Owner Details
redtFd 3Ky : SATHISHB S0Oce0 JWoR :  23-9-744/5, Mangaluru-Thota, MANGALADEVI
Name :f Owner : TEMPLE ROAD RESIDENTIAL - ROAD SIDE, 9,
PREMIER ARISTO, 575001
Sorod / fordS BRIy : Owner Address :
Father's /Husband’s Name :
De."o : 9886831499
Mobile no : oo BosSs : 23 (MANGALADEVI)
Ward No

Section C - Property Details

&% ID: " wddy, T8 B A SRt TIPSO, 1 1075
Property ID : Total building area in Sqft :

203 Mok : . w33, FR ) DJLOF SqFt TIPS, : 112123
Khatha No : Total land area in Sqft :

e & jréd : Commercial-Complex ©03A3 JdFT: Ground Floor

Propertytype : ~——n— e Floor Details :

&0 WY'd: COMMERCIAL
Use of property: < ——en

Section D - Paymient Details

e, 3011/ Property Tax: o
112 % do 3 dodme M_, (e2%, 3O1i *2) / Penalty Amount 112C(Property tax *2): 0
WTTO (&2, BOR *26%) / Cess (property tax*26%) : o
¥ 3020; AIF@me $G / Sold waste management handling : ;
Boowoed? / Adjustment ; o
Wod/ Dad5ecds 3 / Penalties/Discount : :
R B>, / SERVICE CHARGE : :
| YRri® wa Bhe, / KARNARAKA ONE CHARGE : 7
[, o o | =

.....

THIS IS COMPUTER GENERTED CERTIFICATE.
NO SIGNATURE IS REQUIRED
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L.N.A./C.R/2006-07 Taluk office
Mangalore
Date-07-02-07

Postscript

Mangalore Taluk Mangalore thota Village Kulala sudharaka trust

He has received an instruction issued in Form 21A as mentioned in section 106A of the Karnataka Land
Revenue Rules, 1968 for the conversion of the land shown below non-residential. Also the conversion
fee and sub division fee paid by them are as follows. Applicants must comply with the following conditions
while constructing buildings.

Conditions

1. When constructing a building on converted land on both sides of National Highway, State Highway,
District Highway and other roads, margin specified as per Land Conversion Rules and other relevant
departmental rules shall be compulsorily left. The rules of the concerned departments regarding the use
of road margin must be followed compulsorily.

2 While raising the low-lying areas of the converted land with soil, arrangements should be made in
accordance with the local natural conditions so as not to disturb the flow of water. Precautionary
measures should be taken to avoid any untoward situation.

3.There should be no encroachment on the personal and public right of way and other ordinary rights of
others while filling and raising soil in low lying areas.

4 There should not be any situation in which public health is disturbed and public interest is harassed by
the above land change.

5 While developing roadside land, prior approval and technical approval must be obtained from the
concerned departments before constructing drains and walls to separate private land from the road
margin.

6 In case of violation of the above directions and in any other way the converted land is used in a manner
contrary to the public interest, obstructing, harassing, such person shall be subject to the action of Section
133 of the Code of Criminal Procedure. Do not change the direction of naturally flowing water.

Village Survey Area Name Paid S D fees Challan no
number conversion and date
fee
Mangalore 645/2 0.11+0.01+0.12 | Kulal 7848 110 57/6907
thota 646/1 sudharakara
trust

Tehsildar, Mangalore Mangalore

Copy: 1.To the applicant
2. To MR branch - about making appropriate documents in the Pahani Gazette and alienating

the land revenue of the above land.
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District: Dakshina Kannada
Taluk: Mangalore

Village: No. 92

Name: Mangalore Thota

Scale: 1”= 66 feet

T.S. Number Kissam Area Explanation
645(Part) Garden 0.11 Place of asking for land
conversion
646( Part) Crop 0.01

The eye view map has been given by the office as per the proposed map
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Transalation from Kannada to English
Mangalore Urban Development Authority, Mangalore
Urwastores, Ashoknagar Post, Mangalore 575006
Tel 2459555 (Chairman) 2459505 Office Fax 2459545

E-mail: muda commissioner@yahoo.in

Edis/Manapra/Nayosa/Vapa/2617/2023-24 14/03/2024

Mai Hindustan Petroleum Corporation (Lim)
Managlore Thota Village
Mangalore — To,

Dear,
Subject: Regarding Issuance of Zonal Confirmation Letter.

Reference: Your appeal dated 11/03/2024

On perusal of the map given by you regarding the above subject, the said land is
included in the zone shown below in the plan of maha Yojana (Revised-11)
approved vide Government Order No. NAAE/186/MYAPRA/2009 dated:
10/09/2009 prepared for Mangalore Local Planning Area and the revenue
submitted by you in this regard the map also shows the land use.

Name of Village S. No Area Land Use as
Applicant (Acre- Cents) | per
(Shri/Smt) Master plan
Mai Mangalore 644P 0-59.74 Commercial
Hindustan Thota Zone
Petroleum

Corporation

(Lim)

The above zoning confirmation letter is issued for information subject to the
following conditions has requested by the applicant


mailto:muda_commissioner@yahoo.in
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Note: Road slide Land use is considered for the entire property as per the
clause 7.2 of ZR

1) Zoning confirmation letter issued is not a no objection letter issued for
land conversion

2) In case of land conversion proposal, separate opinion should be sort
from the statutory Authority

3) No partition/account of land shall be made without the permission of
the Authority

Yours faithfully
Mangalore Urban Development
Authority Mangalore on behalf

of Town Planning member
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI

OA No. 127 of 2024 (S2)
Mrs. Neena. S and Ors.
...Applicants
Vs

Joint Chief Controller of Explosives and Ors.
...Respondents

TYPED SET OF PAPERS

M/s. AAV PARTNERS
COUNSEL FOR 4" RESPONDENT



